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should not have come to the poor children. 
They have not done anything. In the name 
of God and in the eyes of man, they are 
innocent and surely they ought not to have 
got the cruel fate that they have got. There-
fore, if this is done, it is not really because 
we want to make light of the other side, the 
side of the administration's responsibility. 

I again assure the House that I share the 
anxiety of the House and I share also their 
anxiety because what has happened in the 
case of Dr. Joseph is a symptom and 
therefore, the thing has got to be taken into 
consideration so that there is no recurrence 
of an incident of that type, and with the 
House on my side, Sir, I would be able to 
do that. 

SHRI BHUPESH GUPTA; We have 
nothing personal here, but may I ask why in 
this Statement or report there is no reference 
to the various certificates that Dr. Joseph had 
got from the foreign universities and experts? 
That is number one. Secondly, why is it not 
stated that he was conduct- ' ing classes for 
M. Sc. and Ph. D. and also that it was within 
your knowledge that he had published a 
number of erudite papers? When it has been 
mentioned twice here that he failed or that he 
got a third division and all that, why are not 
these facts mentioned in this report? Surely 
the hon. Minister at least owes an expla-
nation to the House. 

SHRI S. K. PATIL: As I said, this has 
nothing to do with Dr. Joseph, hut what I 
am saying is that a student who passes an 
examination does get all the certificates that 
he got. 

MR.  DEPUTY     CHAIRMAN:      Mr. 
Bhargava, any reply? 

SHRI M. P. BHARGAVA: Mr. Deputy 
Chairman, after the assurance of the hon. 
Minister, Shri Patil, that he will try to bring 
the human aspect in jhis Ministry, 1 have 
Jnothing to add. 

MR. DEPUTY CHAIRMAN: The 
discussion is over. 

THE DELHI PRIMARY EDUCATION 
BILL,  1960—continued. 

MR. DEPUTY CHAIRMAN: Now we go 
back to our consideration of the Delhi 
Primary Education Bill. 

SHRI JOSEPH MATHEN: Mr. Deputy 
Chairman, Sir, I was speaking on the 
necessity to conduct a survey of the children 
in the locality where compulsory primary 
education is to be introduced. The private 
institutions should be extended some financial 
assistance so as to absorb these students in 
their institutions for imparting free and 
compulsory education. 

Sir,    while    speaking    about     the medium of 
instruction in the schools where  compulsory 
primary education is introduced, we will have to 
consider the possibility of introducing all the 
media of instruction that are accepted in the 
different States of India. If it is not possible to 
introduce all the media in the same school, I 
think, Sir, it will be advisable to recognise those  
private  agencies  which     come forward    to    
start    schools    in    that medium which is 
accepted by any of the States in India.    Sir,  our 
friend, Mr. Rao, while speaking on this Bill, 
pointed out the progressive nature of the  Kerala 
Education  Act  that  was enacted by the 
Communist    Ministry. We have seen, Sir,    the 
repercussion on the people of that measure.    
That was an issue before the last General 
Election,  and most of the    members I   who had 
supported that Bill, including the Education     
Minister     of the Kerala Government,    were    
defeated during the election.    The P. S. T. A. 
representing more than  95  per  cent, of the 
teachers opposed that measure. The students' 
organisation, representing at least 95 per cent, of 
the students   of  Kerala  also  opposed     that 
measure because that B»ll took away 
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most of the rights of the students to organise 
themselves to claim for their rights. The 
teachers opposed it because some of the rights 
and privi-^ges of the teachers which were ex-
tended to them by the P. S. S. Scheme 
introduced by the previous Congress 
Government, were sought to be taken away by 
that Bill. They found this measure to be 
detrimental and opposed to the protection of 
their rights and privileges. The people in general 
also opposed this measure. The management of 
private schools which were responsible for 
bringing Kerala to the forefront as far as 
education is concerned also opposed it. While 
in- ' troducing that measure, I may be permitted 
to say, the Communist Government had no 
constructive view before them. 

MR. DEPUTY CHAIRMAN: We are not 
concerned with that now. 

SHRI JOSEPH MATHEN: They wanted to 
victimise the management which never 
danced to their tunes. 

DR. A. SUBBA RAO (Kerala): Has the 
present Kerala Government repealed that 
measure? 

SHRI JOSEPH MATHEN: They may do it. 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI JOSEPH MATHEN; So far as this 
Bill is concerned, it has got a constructive 
aspect before it. I hope that this idea will be 
followed by most of the States and that we 
will see that our young children are at least 
imparted primary education so that they may 
become useful citizens of our country. 

 

"The State shall endeavour to provide, 
within a period of ten years from the 
commencement of this Constitution, for 
free and compulsory education for all 
children until they complete the age of 
fourteen years." 
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"A scheme of compulsory primary 
education will be sanctioned by the State 
Government only in respect of areas where 
necessary facilities for imparting such 
education to children of the required age 
group will be made available." 

 
"We submit this Report in tbi 

expectation that these services amongst 
which education occupies the most 
important place will receive a more 
generous and imaginative deal not only in 
its own right but because the success of the 
Plan as a whole depends on the quality and 
efficiency of the personnel trained by our 
schools and colleges." 
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"It aims at bringing about two crores 
children into school within the short period 
of five years." 

 
"In addition to this major project, special 

measures are proposed to be taken and 
these include a number of schemes like 
stipends and scholarships, free midday 
meals and other amenities." 
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MR.  DEPUTY     CHAIRMAN:     You 
please refer to this Bill. 
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SHRI AKBAR ALI KHAN (Andhra' 

Pradesh): But we can discuss it at some other 
time. I do not know whether the Education 
Minister will enlighten us. With your 
permission, Sir, I say that it is itself a very 
important subject and it should bi discussed 
by this House. If it is so, then my learned 
friend can reserve her observations for that 
occasion. It is-only a suggestion. 
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DR. K. L. SHRIMALI: The hon. Member is 
making very important suggestions though, if 
I may say so respectfully, they have very little 
relevance to the present discussion. 

MR. DEPUTY CHAIRMAN: They e 'e not 
relevant. 

SHRI T. S. AVINASHLINGAM 
CHETTIAR (Madras): They are not even 
within a furlong of it. 
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"Education in the whole or any part of 
the area within its jurisdiction where the 
children live." 
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"That there is no approved school within 
the prescribed distance from his residence;" 
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"No person shall employ a child in a 
manner which shall prevent the child from 
attending an approved school." 
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MR. DEPUTY CHAIRMAN: I want you to 
be short, Mr. Deokinandan Narayan; there are 
still two or three more speakers. Let us finish 
the discussion today. 

SHRI DEOKINANDAN NARAYAN: 1 
shall just finish. 

 
"If a scheme submitted by a local 

authority is sanctioned under pub-section 
(4) of section 3, the State Government shall 
bear such percentage of the recurring and 
nonrecurring cost of the scheme as it may 
from time to time determine." 
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MR. DEPUTY CHAIRMAN: Mr. Kurre. 
No repetitions; please be very short. 

SHRI DAYALDAS KURRE (Madhya 
Pradesh); Within five minutes I shall finish. 
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MR. DEPUTY CHAIRMAN: We have got 

just ten minutes. Mr. Bisht. 

SHRI J. S. BISHT: Mr. Deputy Chairman, I 
regret to note that the hon. Minister of 
Education has received more brickbats than 
bouquets for bringing this small Bill here. 
Very many learned speeches have been made 
here roaming over the whole field of 
education, but this is a very small Bill 
concerning a very small bit of territory in the 
Union of India. I was wondering why we 
were roaming all over, because there are so 
many States in India and also education is a 
subject that falls within the sphere of the 
States under our Constitution and it is not a 
Central subject at all. We have had to deli-
berate on this Bill merely because the Delhi 
State was abolished and therefore we are 
functioning here as the Delhi Legislative 
Assembly in so far as Delhi's primary 
education is concerned. We are concerned 
only with the fact that compulsory and free 
primary education should be provided in the 
territory of Delhi which has an area, as you 
know, of about 500 sq. miles and a population 
of about two millions. Therefore, all these 
matters that have been thrashed out and 
debated here could properly be debated in the 
Legislative Assemblies of the States which 
are the proper forum for this purpose. 

My hon. friend, Shri Deokinandan 
Narayan, said this was a question of money. 
That is exactly the position. It is a question of 
money. The District Boards, for instance, 
have to get the money for they have to bear 
the brunt of the cost of providing this 
education and they have to get part of it from 
the State Governments and the States do not 
have the money and therefore the Centre has 
to pay and so on. Where is the Centre to get 
all this money from? So, the question is this 
Parliament or the representatives of the 
people have to decide priorities. Whenever 
the question of the Plans comes up, you have 
to decide whether you want industrialisation 
first or you want expansion of 
communications first or the expansion of 
health services first or you want the 
expansion of education first. Surely our health 
services need attention and they require 
crores and crores of rupees both recurring and 
non-recurring. Then there is primary 
education which requires also crores of 
rupees. If we take this up, then let us postpone 
industrialisation altogether. That is why I say 
you should have some sort of priorities about 
these things, some sort of sense of proportion. 
We cannot have everything at the same time. 
If we want to march all along, we have to 
march bit by bit, advance a little in education 
advance a little in industrialisation and in 
health services and so on. You cannot have all 
this all at once.    That is an utter 
impossibility. 

So far as hon. Members are concerned, we 
know the Budget comes before the House and 
my hon. friend knows that the Appropriation 
Bill will be coming here probably next week 
and he can point out what item should be cut 
out from that or cut down and diverted to this 
purpose. That is the simple question. Why put 
the blame on the poor Education Minister? 
Where is the Minister to find the money 
from? So, cut out a particular item from the 
Budget and divert it to this purpose. 

SHRI ROHIT M. DAVE (Bombay): But 
how can that be done if there is 
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no head for the purpose? How can you 
provide for mid-day meals if there is no 
head for that? 

SHRI J. S. BISHT: No, I am here 
discussing the question of finance. Where 
is the money to come from? All these 
demands come because of one thing. The 
States or the local authorities think that 
since the Government of India now goes in 
for deficit financing, they will print more 
and more notes. So, when they are printing 
a few hundred crores, why not print a few 
more notes? Then we shall have so many 
more educational institutions and so on. 
That is the whole idea. But you cannot go 
on like that, because that is the royal road 
to bankruptcy. You cannot go on like that. 
What else can be done? Do you suggest 
some new proposal for taxation, an 
education cess in the length and breadth of 
India? If you do, I am with you. You 
suggest a health cess, I am with you. Other-
wise, this is not the correct method. Every 
time the Plan comes in everybody suggests 
some items of expenditure. But when it 
comes to the question of finding ways and 
means, when it comes to taxes, then they 
are opposed. If there is a cycle tax of Rs. 
10, it must be opposed. If there is a little 
tax on something else, it must be opposed. 
Soon the Finance Bill will come here and 
my hon. friend over there will oppose it. 
But I say, we cannot go on like this. We 
have got very limited means. 

SHRI DEOKINANDAN NARAYAN: 
You cannot find money for primary 
education? 

MR DEPUTY CHAIRMAN: Order, 
order.   Let him go on. 

SHRI J. S. BISHT: Everything is 
desirable and necessary in this country. 
But we are a desperately poor country. We 
are among the desperately poor countries 
of the world and our per capita income is 
hardly Rs. 300 which means not even 40 
dollars or 50 dollars whereas in America it 
is 1,400 dollars. That is their per capita   
income.    Therefore, 

it is a question of increasing wealth. 
Increase production and also wealth and 
then you will have the other amenities like 
education, medical aid, good housing, 
good transport and everything. You cannot 
have something out of nothing. 

Sir, so far as this particular Bill is 
concerned, I feel that it is a good Bill. My 
hon. friend here thought that it was the first 
time that this Bill had been brought before 
the House. If he had only looked at clause 
22, he would have seen that already there is 
an Act operating in Delhi and so it is stated 
here: 

"On the date on which primary 
education becomes compulsory in any 
specified area, the Punjab Primary 
Education Act, 1940 as in force in the 
Union territory of Delhi shall stand 
repealed in such area." 

This is compulsory and free education and 
they have now a Bill which is not a new 
Bill. In U.P. we have got an Act. In 
Bombay they have got an Act and in every 
other State also they have got Acts and 
they are going on with primary education 
to the best of their ability and as far as their 
resources permit them. They can proceed 
only gradually. Here, if you force the 
parents to send their children to a particular 
school and say that they will be punished 
for not sending the children to school, and 
at the same time you do not provide the 
school, then that would be a very awkward 
position and no court would inflict any 
punishment. That would be an absurd 
position. That is why exemptions have 
been granted. My hon. friend here is acting 
under a misapprehension. He said, you are 
granting exemptions. 

SHRI DEOKINANDAN NARAYAN: 
You should provide the schools there. 

SHRI J. S. BISHT: Exactly, they will 
provide the schools, for that is the purpose 
of this Bill. But we cannot provide the 
school all at once, over-night. If the 
provisions of the Bill are brought into 
force there may 
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not be sufficient schools. There may be a 
school like the Bhartiya Vidya Bhavan 
which is already catering to the demand 
there. If the parents are sending their 
children to that particular school or to some 
other school, then they may be exempted, 
they must be entitled to exemption. The 
parent should not be forced. After all, -
what is the objective here? Is it that the 
children should remain illiterate and 
uneducated? No. If the parents are able to 
send the children to some other education 
centre and provide for their education, why 
force them to send the children to this 
particular institution? There is no question 
of forcing. 

SHRI DEOKINANDAN NARAYAN: 
There should be no exemption. 

SHRI J. S. BISHT: There should be 
exemption because the children are well 
looked after by being sent to some 
educational institution that may be 
functioning in the neighbourhood. 

With regard to the other point raised by 
my hon. friend over there, who said that the 
Bharatiya Vidya Bhavan was charging very 
high rates of fees, I have only to say that I 
do not know what amounts are paid. If I 
have a child and if I am willing to pay, why 
do you want to force me to send him to a 
particular school? What law can stop me? 
There are plenty of persons I know, ladies, 
in most urban areas in Uttar Pradesh who 
have started these kindergarten schools and 
small primary schools of their own. There 
they are giving good education and as    
against    the 

primary schools, they charge Rs. 10 or Rs. 
15 per child. Yet these schools are so over-
crowded that they are unable to admit all 
the children, because the parents want to 
send the children there. What is the 
objection to that? Hew can the State by 
some sort of law say they should not 
charge it? Why should tbsy not charge? If 
there is a demand for it, then the supply 
will be there to meet that demand. And 
they provide a better type of education. I 
do not say the Siate should not provide it. 
Let the State also provide for such 
education. But as I said, the State is in such 
a poor financial position that it is not in a 
position even to provide ordinary 
elementary education. Therefore, how can 
the State provide for the higher type of 
education? To ask for that would be to ask 
for the impossible. If you proceed to 
provide that type of education, then you 
will have only a hundred schools in a place 
like Delhi where you require a thousand at 
least. You will be depriving a number of 
children of the opportunity of going to 
school. Therefore, I say this Bill which 
concerns Delhi is a very good one and the 
hon. Minister deserves our fullest support 
and our congratulations for this Bill. 

MR. DEPUTY CHAIRMAN: The hon. 
Minister will reply tomorrow. The House 
stands adjourned till 11 A.M. tomorrow. 

The House then adjourned at 
five of the clock till eleven of the 
clock on Thursday, the 14th April 
1960. 

 




